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JO:oH:jua. --------
Dated of 0 rdar ; 18.6.2000. 

Northern Railway Mans union through its Divisiwal. 

Secretary, Shri D.K,. Gaur S/0 Sh. Laxmi Narayan, 
.. 

aged about 42 years, Guard, resident of Railway 

QUarters near Guard running room, Bikaner. 

Mahipal S.ingh S/0 S,br i aatan Lal, aged 40 years, 

Station l'l.aster, Northern Railr!l'lay 1 .Bhagwansar railway 

station, resident of Quarter No.'l'-5A, Railway Colony, 

Bhagwansar, Tahsil Suratgarh. 

Vidhya R.am S/0 ~h. Durjan, aged about 40 years, 

ASSistant S..tation Master, Northern Rail~..,ay, Bhag­

wansar Railway Statioo, Reiclent of Rail·way QUarter 
N o.T-4-B, Railway Colony 1 Bhagwansar, 'l'ehsil Surat-

garh. 

Dogar Ram S./0 S.bri Bhura aam, aged about 40 years, 

Assistant Station Master·, N "'rthern Railway, Bha~.~~an­
sar Railway Station, R/0 Quarter N o.'l'-4-A, Railway 

Colony, Bhagwansar. 

• • • Applicants. 

vs 
Union of India through '-

'.rhe General Manager, Northern Railway, H.Q. Office, 

Baroda House, New Delhi. 

2. The Chief Personnel Officer, Northern Railway, 

H .. Q. Office, Baroda House, New Delhi. 

3. The Divisional Railway Manager, Northern Railway, 

B ikaner Divis ion. B ik.aner • 

4. The Senior Divisional',aperating Manager, Northern 

Railway, Bikaner Division, Sikaner. 

•• • Respondents. 

Mt'. Y.K. S.harma, Counsel for the Applicants. 
. .- . 

.Mr. ~.JOdha, AdV., brief holder for 

Mr. R:avi Bhansali, Counsel for the Respondents. 
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J\1 , 

Hon • ble Mr. ~~®ttl©® -:a~=:;:'ir.1i1fot;);y~©~=chairman 
~- ·~--~ ..... ~~- --__. 

Hon• ble Me. GOpal S.ingh, Administrative .t"lember 

ORDE;a -- .. -- .... . . . 

( pm HCN' BI£. t-a. GOPAL SlNGH ) 
.. - . . 

In this application under Sectioo 19 of the 

Administrative '.Cribunals Act. 1985, applicants have prayed . . 

for quashin9 the inpugned order dated 27.11.1996 regarding 

change of Classificaticn from 11 continuou~ to '*Essentially 

Intermittent.. of three posts of SS./1-'$~ s oo. the ground that 

the Change on the classification has been done by an inco~e­

tent authority. 

2 • In the oounter, the respondents have denied the 

contentions of the applicants. 

3. we have heard the learned counsel for the parties 

and perused the records of the case. 

4. This controversy had coma up earlier before us 

in .o .. A. No. 219/94, decided on 18.4.2000, wherein it was 

held that the poner vested 1n the General Manager has been 

delegated to the Chief J?ersonnel Officer who has approved 

the classification as intermittent and it was within his 

, 

conpetence to do so under the de legated pO\tars. Accordingly, 

the said O~A· was dismissed. 

5. For the detailed reasons recorded in our order 

dated 18-.4.2000 in o.:..A .. No. 219/94* this application is also 

dismissed. but with no 

Ce~ 
( G~~ s.JNIH ) 
Adm. l-terd::ler 

order as to costs. 
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